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IN THE CENTEA ADMINLSTRATUVE TRIBUNAL
'~ PRINCIPAL BENCH

0.8, Noo 74/90
New Delhi, dated the 26th May, 1994

Hon'ble Sh. S.R. Adige, Membe r{a)

Hon'ble Smt. Lakshmi SVarm_')athan Meme r(J)

]

Shri Madhan Singh
L.D.Cos

G l.R.T.E LS, Dusa, klhi . .,_apoiic ant

{(No e for the applic,ant_}

e rSus'

1. Secretary, Mimstry of Labour
Govt.of India, N"W D2lhi.,

2. Director Gemeral, Dye .Gereral of
Employment ard Trdlmng Shram Shakti Bhawan,
NewDelhi.

‘3. Director, Central Institute dor Resarch

and Training in C-mploy.mm Service, Pusa,
Ne w Dalhl. :

.+ Bespondents.
(By Adwcate. Sh.Madhav Pani1<ar ) |
OR&.R(OB_&L_)'

(En'Blé Sh.S,R, Adige, Member (A)

None for the gpplicant, although we hawe

waited for a conside rable length of time, This is an old

case and is on ° : Board since 19,5,94. bhm Madhav

Panikar, counsel for the respondents present.

It appears +h<»,t gpplicant is not 1ntere sted

in pursuing .the case.In th¥secircumstance s, this

capplication is dismissed for default and non pro secution.

il g

(L ak shmi bwqmlnauhan}. - (o F{ fdl/ge)
Membe r{J) . : Memoe m!kﬁ



